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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
NEWDELHI

O.A. No. 1499/90
T.A. No.

DATE OF DECISION 16.11.90

Shri Raj Kishora Kapopg i^pplicant

Shrl S.K.Biaaria, Advocate for theApplicant
Versus

Union oF India & otte r« Respondent®

. Shri P.H»Ramc^andani» Sinior Advocate for the Respondent(s)

CORAM

The Hon'ble Mr. P-K.KARTHfl, «CE eHAIRMANO)

The Hon'ble Mr. O.K.CHAKRAUORTY, nEI«IBER(A)

^ 1. Whether Reporters of local papers may be allowed to see the Judgement ?

2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy of the Judgement ?

4. , Whether it needs to be circulated to other Benches of the Tribunal ?

JUDGE WENT

( Judgement of t he Bench d eliysrad by
Hon'blt Plr. O.K.Chakravo rty, Wember(A) )

Heard the learned counsel of both parties,

* 2. U« feel that this application could be disposed of

at the admission stage itself and proceed to do so.

The gri«viance of the applicant, uiho retired from the

service of Central Gowernment, is that the reapondents

have not taken into account the service rendered by

him with the State Government of Uttar Pradesh as'"qualifying

service while computing his pension.

3. Shri P.H.Ramchandani, Senio^o^ri^^a^e^^g^_^
the respondents states on instructions that^there has -2
been some agreement between t he Central Gowernment and

the State Gouarnment to provide proportionate pension

on reciprocal basis reckon'̂ uch service rendered
uith the State ®overnroent as qualifying service for the
purpose of pension. although it has no prospective
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operation. H« further submits that in the case of

the present applicant, the respondents have proceeded

to giue him the benafit of adding the service rendered

by him with the State Government of Uttar Pradesh

as qualifying service for the purpose of pension and

that this uill be done within a period of three

months.

4« In view of the above statement, the learned

counsel of the applicant states that nothing survives

in this application. The application is disposed

of accordingly. The respondents shall take necessary

steps to refix his pension in accordanc® uith the

statement made by the learned counsel of the

respondents within a period of three months from the

date of receipt of this order.

There uill be no order as to costs.

( D.K.CHAKRffVORTY) ( P.K.KARTHA)
PJEMBER VICE CHAIRPlAN


